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Shri Hem Barua: M;ly I know if
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in our frontier is being definitely pro-
tected?

Mr. Speaker: Is there any dispute
regarding the ownership of this per-
tion between the Governments of India
and Pakistan?

Shri Jawaharlal Nehru: 1 do not
think so. T am not quite certain.
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(a) and (b). A reference to the offi-
cial’s Report on the Boundary Ques-
tion would show that conclusive docu-
mentary evidence was produced to
establish that the village of Minsar
war considered to bejong to  the
Jammu and Kashmir Government and
collectiong of revenue were made by
them perindically.
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Shri Ranga: Under whose occupa-
tion is it now—under the occupation of
the Jammu and Kashmir Governmeni
or of the Chinese?

Shri Jawaharlal Nehru: It is under
the occupation of the Chinese authori-
ties.

Shri Ranga: Was this question alsd
considered during the talks....

Mr. Speaker: Shri Balraj Madhok.

Shri Balraj Madhok: According to
the 1842 treaty between Ladakh and
Tibet, the revenue from this village
was used by the Kashmir Government
for providing lamps in the monasterieg
on the banks of Manasarover. May I
know whether that revenue is still
being used for that purpose?

Shri Jawaharlal Nehru: Since no
revenues have been collected, they can
hardly be used for any purpose.

Shri Balra] Madhok: According to
the 1842 treaty between the Jammu
and Kashmir State and Tibet, the
revenue from this village was laken
by the Kashmir Government for being
used for that purpose. That was wha!
I wanted to state. The hon. Prime
Minister perhaps does not know it.

Mr. Spraker: The hon. Member i
«iving information.

Shri inder J. Mathotra: May I know
whether the Jammu and Kashmir
Government have been asked to cul-
lect more documentary evidence like
old revenue records and 10 on regard-
ing this particular village?
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Shri Jawahatlsl Nehry: All  the
documentary evidgnce that has besn
available to us in Jammu and h.a_snmlr
and elsewhere has been thorougnly
examined in the last year or so. The
Jammu and Kashmir Government
have been co-operating with us in this
matter. There is no question of asking
them.
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Shri Vajpayee: In view of the fact
that Dr. Ram Manohar Lohia has n.ade
it clear that he has certain specific
written documents to support the stand
that this village belongs to India, may
I know whether the hon. Prime Min-
ister would consider the deswability
of requesting Dr. Lohia to hand over
these documents to Government?

Shri Jawaharlal Nehru: Certainly
we will be very happy to have any
additional material which he may pos-
sess. Perhaps hon. Members them-
selves would help us to get them from
him. But if hon. Members will refer
to the printed books on this subject.
they wiil fing that the important docu-
ments are given there. It may be that
he may have the same  documents.
There is no doubt about that particalar
fact that this village was outs. Whe-
ther it was in the nature of, as sumec-
times happens. zamindari or viher
rights, legal rights, one does not know.
But a certain revenue, a sum of
Rs. 230, went to the Jammmu and Kagh.
mir Government.





